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(x) Notifwation GSR No 301(E),
dated the 1st June, [973, publishing the
Wild 1gle (Transactions and Taxidermy)
Rules, 1973.

(xt) Nottpication GSR. No 333(E).
dated the 1st July, 1973, publishing the
Wild Life (Stock Declaration) Rules,
1973.

(xu) Notification GS.R No 334E),
dated the 1Ist July, 1973, publishing the
Wild Life (Transactions and Taxidermy)
Rules, 1973

(xi1) Notrficatton GS R No  336(E),
dated the Ist July, 1973, publishing the
Wild Life (Stock  Declaration)  Rules,
1973,

(x1v) Notification GSR. No 33%E)
dated the Ist July, 1973, publishing the
wild Life (Transactions and Taxidermy)
Rules, 1973.

(xv) Notification GSR No 350(E)
dated the 16th July, 1973, publishing the
Wild Life (Stock Declaration) Rules,
1973,

(xv1) Notificatton GSR No 35UE)
dated the 16th July, 1973, publishing the
Wild Life (Transactions Taxidermy)
Rules, 1973

[Placed in  Library See No 1T-
531(5/73 for (1) to (xv1)]

Notification under the Essential Commodi-
ties Act, 1955

PROF. SHER SINGH  Sir, I also beg
to lay on the Table a copy (in Enghish and
Hind1) of the Minntry ot  Agiculture
(Department of Agriculture)  Notification
SO No 408(F) dated the 25th  Tuly
1973, publishing amendments to  Govern-
ment Notification SO No 268(E), dated
the 5th May. 1973, under sub-section (6)
of section 3 of the Essential Commodities
Act, 1955 [Placed m Library Sce No
LT-5337/73 ]

I. Annual Accounts (1970-71) of the Uni-
versity Grants Comumission and Audit Re-
port thereon

II. Annual Report (1971-72) of the Indian
Institute ot Technology, Delhi

IIL The Uttar Pradesh Universities Ordi-
nance, 1973 and related paper

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D, P
YADAV) Su I beg to lay on the
[able: —

I A copy (n Enghsh and Hindi) of
the Annual Accounts ol the University
Grants Commuission, New Delhi, tor the
year 197071 and the Audit Report
therecon under  sub-section (4) of sec-
tion 19 ol the Umversity Grants Com-
mission Act 1956 [Placed in Library
Sec No LT-5317/731

11 A copy (in Hind)) ot the Annual
Report of the Indian Insutute of Fech-
nology, Dethi, tor the year 1971-72 [Pla-
ced mm Library See No LT-5104/73]

HI A copy (in English and Hind1) of
the Uttar Pradesh  State  Universities
Otdinance 1973 (UP Ordinance No. 1
of 1973), ptomulgated by the Governor
ot Uttar Pradesh on June 12, 1973,
under  sub-clause (a) of clause (2) of
article 213 of the Constitution, read with
sub-clause (1n) of clause (¢) of the
proclamation dated June 13, 1973, issu-
ed by the President in relation to the
State of Ultar Pradesh, together with a
memorandum  explaming the circums-
tances which necessitated the promuiga-
tion of the said Ordinance [Placed in
Library See No LT-5348/73]

|Mr. Deputy Chairman n the Chair]
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123 Mysore State

(PROF. § NURUL HASAN): Sir, 1
beg to move the following motion: —

“"That n puisuance of sub-clause (a)
of clause 5 of paragraph 5 of the
Government ot India (Fducation, Health
and lLands Department) Resolution No.
F. 122-3/35-E, dated the 8th August,
1935, as amended, this House do  pro-
ceed to elect, i such manner as the
Chairman may direct, one member from
among the members of the House to be
a member of the Central Advisory
Board of Education.”

The question was put and the motion
was adopted,

THE MYSORE STAIE (ALTERATION
OF NAME) BILL, 1973—contd.

IHE MINISTER OF STATE IN 1HE
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT): S, 1 am very happy that
the unanimity of the State Legislature was
reflected in the House in so far a. this
particular Bill 15 concerned It 15 a4 day
of happiness and rejoicing for the State
of Karnataka and it 1s the culmmation of
scveral years ol patient eflort and persua-
sion by those who had always wanted this
name tor the State but mn a statesmanlike
manner had agreed toe retain the name of
Mysore 1 deference to the sentiments of
the old State of Mysore And, Su if 1
may say so, the lesson of this unammity
is that given the goodwill and given mu-
tual accommodation and respect and the
desire to understand each other’s pomnt of
view, questions of this kind which have o
certain emotional content can be sorted
out much better than through agitations
and the like Here 1in the House usell we
had one Member who spoke rather feel-
ingly of the name of Mysore disappearing.
He referred to the traditions of Mysore
and so on. So. there is a certain emotion
attached to that name also On the other
hand, several other Members referied to
the historical associations with the name of
Karnataka. the associations of history and
of culturc which stretch back over many
centuries  But given these emotions on
both sides. the great thing is that all have
agreed to the name of Karnataka now,
and everyone is a party to it.
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Someone has  congratulated the Chief
Minster of Mysote. 1 think he does
deserve to be congratulated for, having
brought this about, and at the same time
I agree with those iriends who have refer-
red to other leadeis of Mysore who,
over the last few years-—several years, |
would say -—worked patiently and in a
statesmanlike manner for this day, and
they can look back with satisfactuon on
what has been achieved.

Sir, there was some reference durmg the
debate to matters which fall within the
purview ol the State Assembly——strictly
within the purview of the State Assembly,
I would say —and the Chairman  was
good enough to intervene at one stage that
these are matters which should be rased
in the Legwslative Assembly of the State
and that they concern the State Govern-
ment and they have nothing to do with
us. And if you wil permit me, S, 1
will not get mvolved mn these matters

There was a  reference to Shrimats
Sumitra Desai, whether the CBI  would
give any assistance in tracing her where-
abouts. Well, ali 1 can say 1s that the
State Government has written to the Centre
and the CBI has agreed to give all assis-
tance that is required in the matter of
trying to locate her. It is eonly to that
limited point, because there 1s' no case, as
far as I know, which has been registered
in Mysore about her or involving her. there
1« no question, therefore, of the CBI tak-
g over any case, there 1s no case to be
taken over. But on this limited point, if
our assistance s sought, to that extent,
we will try to do what we can.

Now, the other questions which were
referred to concern disputes, eitHer border
disputes between Mysore and Maharashtra
and Mysore and Kerala or water dis-
putes And in referring to the water dis-
putes, Nawal Kishote)i has said that even
though the Congress has been returned
cent per cent to Parhament in the Lok
Sabha elections. the Centre has been less
than fair. 1 do not think the Centre has
been less than fair 1 have not gone inte
all the facts but what he says certainly can
be taken as a compliment in so far as it
establishes complete impartialitv of  the
Centre in dealing with these questions.



